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Shipping Acts, 1859 and 1883.

THEREAS it is expedient further to amend
the Indian Merchant Shipping Acts, 1859 ‘ang
1883 It is hereby enacted as follows :—

:{. This Act may be called the Indian Merchant Shortntle.
Shlppmg Law Amendment Act, 1919.

2. In sectlon 114 of the Indian Merchant Shlp- Aéneﬁg,ineliﬁi;-'; S
ping Act, 1859, for the words* belonging to or in'hut 1ot 186,

the service of, Her Majesty,”” the words * helonging

8. In section 5 of the Indlan Merchant Sh1p~ Amendment
pmg Act, 1883, for the words “ belonging to, or in % :e\,ﬁfg 4
the service of, Her Majesty or of the Government of 188s.
India,” the words “belonging to His Majeety or. the :

Government ” shall be subst1tuted AR




